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Shri M. C. Shah: All right. It was a
separate judgment. There is no contra-
diction in terms. Once a case of such
a nature is transferred, then naturally
all those proceedings coming thereafter
must be dealt with by that officer to
-whom that case has been transferred.
My friend Pandit Thakur Das Bharga-
va need not have any apprehension with
regard to the ordinary income-tax pay-
-ers. It is not a pleasure for the Com-
missioners of Income-tax and the Cen-
tral Board of Revenue to transfer ordi-
nary cases in their charge. It is only
when the cases are complicated, when
it is found that a case requires a very
thorough investigation and should be
gone through deeply, such case or cases
are transferred to those special circles.
“Therefore, it has become necessary to
amend this law because of the judgment
of the Supreme Court where they have
-said that the transfer refers only to the
-particular assessment year. Hence, we
have used the word ‘proceedings’ very
advisedly. Also the word ‘person’ has
‘been used, because there are various as-
-sessees and groups. So, in the interests
of the public, it is most important that
we should amend the Act as we have
suggested. 1 hope that the House will
agree to this amendment and adopt the
-motion for consideration of the Bill.

Mr. Speaker: The question is :
“That the Bill further to amend

the Indian Income-tax Act, 1922,
be taken into consideration.”

The motion was adopted.

-Clauses 1 and 2, the Enacting Formula
and the Title were added to the Bill.

Shri M. C. Shah: I beg to move :
“That the Bill be passed”.

Mr. Speaker: The question is:
“That the Bill be passed”.

The motion was adopted.

STRIKE SITUATION IN
KHARAGPUR

Mr. Speaker: The House will now
proceed with the discussion re strike
-situation in Kharagpur, which has been
given notice of under rule 212 by Shri
Feroze Gandhi. First the Minister.

The Minister of Railways and Tran-
sport (Shri L. B. Shastri): In the state-
ment made by me on the 23rd May,
1956, I had stated that a stay-in-strike
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m the Kharagpur workshops started on
8-5-1956 and no reason had been given
by the workers for going on strike either
before or immediately after the stop-
page of work nor was any notice
served by them on the administration.

The stay-in-strike in the Kharagpur
workshops subsequently spread to elec-
tric shops, general stores, signal shops
and the locoshed. At the worst phase
of the strike the total number of men
working in the workshops, general stores
and electric shops declined to about 476
out of a normal attendance of 12,000.

It was alleged that the strike was in
sympathy with the stay-in-strike of
brush-hand painters of the same work-
shop which had been going on since 1st
March, 1956. These brush-hand painters
numbering about 100 had commenced
their strike without notice, the demand
being that their work of marking rolling
stock with stencils should be consider-
ed as a ‘skilled work’. This demand was
unwarranted and could not be agreed
to.

From the very beginning of this strike
the workers who wanted to attend to
the work had been subjected to inti-
midation, molestation and assault by
the strikers in spite of whatever police
protection could be afforded. There had
been a large number of cases of assault
involving injuries ranging from minor
ones to serious ones, including S frac-
tures and one case of stabbing of a
worker. The total number of cases
recorded between 11th M2y and 27th
May were 87. Not only the workers who
wanted to work were attacked with
lathis, stones and brickbats resulting in
serious injuries and an Assistant Com-
mandant of West Bengal Armed Police
Force also received serious injuries along
with 10 other police staff. but even the
families of the loyal workers, while their
men-folk had gone to work, were threat-
ened and intimidated by the strikers, so
much so tha* one day workers had to
leave their work and were allowed to
go back to look after their families.

As the attendance of workers in the
Workshops increased from 729 on 23rd
May to 3,362 on the 25th May, the
strikers resorted to more violent methods
by picketing and intimidation, and in
order to keep themselves in the back-
ground, crowds of women and children
helped by other rowdy elements, assem-
bled outside time office gate on 26th
morning and started pelting stones at
the loyal workers trying to enter the
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Workshop. The same morning, at about
6-40 hours, the train from Midnapore
halted near the outer Signal, Kharagpur,
to entrain workshop employees, the
strikers forcibly pulled out the loco-
motive crew, manhandled them and
opened the steam regulator and set the
train in motion without the engine crew.
As a result the train entered the plat-
form, dashed against the buffer and
mounted the platform causing damage to
the station building. I regret to inform
the House that a total of 63 persons
were injured of which 14 are reported
to be serious. It was lucky in this case
the station was close by and the train
had not gathered sufficient momentum
and went against a buffer ; otherwise it
might have been a very serious disaster.

The Working Committee of the South-
Eastern Railway Union have advised
the workers to call off the strike.

1 shall not quote the resolution here,
but it is a pity that there is not a word
of regret in the long resolution they
have passed, in spite of serious violence
and so much suffering caused to the peo-
ple and to the co-workers.

Today, 11,942 workers have report-
ed for duty against a total of 14,000
workers on roll. I do not wish to say
anything more at present. If at all any
thing is necessary, I may say a few
words at the end.

Shri Frank Anthony (Nominated—
Anglo-Indians): May I seek a clarifi-
cation on two points ?

Mr. Speaker: I hope the hon. Mem-
ber wants to participate in the discus-
sion that will follow.

Shri Frank Anthony: Yes, but I
think it is necessary to have two small
points cleared even now.

Mr. Speaker : Yes.

Shri Frank Anthony: The hon. Mi-
nister mentioned that out of 12,000
workers, 476 was the number that was
found working at the worst phase of the
strike. Can he give us the break-up or
the breakdown showing how many be-
longed to Class III and how many to
Class IV staff. How many Class IV
people were predominantly involved and
how many in Class III?

Shri L. B, Shastri: I cannot give that
breakdown of the figures. Many belonf-
ed to Class 1II and Class IV. But mostly
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they were workers working in the work-
shop. Of course, among them there are
Class III and Class IV staff also but I
cannot give you the exact figures.

Shri Frank Anthomy: Is the South-
Eastern Railway Union a recognised
union ?

Shri L. B. Shastri: No, Sir. That is-
not a recognised union.

Mr. Speaker : We have two hours for
this subject. I shall allow Shri Feroze:
Gandhi 15 minutes. There are 16 Mem-
bers who want to participate in the dis--
cussion. The Railway Minister will reply.
The hon. Prime Minister also—I have
received intimation—would like to inter-
vene at a particular stage. Therefore,
except for the mover, the Minister of
Railways and the hon. Prime Minister
all the other hon. Members will have
five to seven minutes each. Of course,
I shall select the hon. Members, and I
shall give 10 minutes to the spokesmen
of particular parties.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East):
Sir, my intention in raising this discus-
sion is to draw the attention of the
House and especially the Government to:
the near chaotic conditions prevailing
at Kharagpur and the lawlessness which
rules there.

I was shocked to read the description
in yesterday’s newspapers of the inci-
dents which took place at Kharagpur on
Saturday. For quite some time I could
not believe what T was reading. What
has happened at Kharagpur on Saturday
and a few days before it, I think, a dis-
grace to the trade union movement in
India and has done considerable harm
to the cause of railway workers in parti-
cular. Never in the history of Railways
has an incident of this magnitude taken
place. The hon. Minister has given us
details of the incident and I do not
want to repeat that.

I was looking forward to a torrent of
adjournment motions today to discuss
the grave situation at Kharagpur and I
must confess to a sense of disappoint-
ment when I discovered that none turn-
ed up. The Railways employ over 1 mil-
lion people. Grievances are bound to
arise from time to time. A machi-
nery exists for the solution of these
disputes from the lowest to the highest
level and this machinery has got to be
made use of. The hon. Minister has
just revealed that the Railway Adminis-
tration had no knowledge of why this
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strike had taken place. At Kharagpur,
workers go on strike, women and child-
ren go and sit on the track. The same
thing happens in Allahabad. Workers go
and sit on the track. They take their
women and children along with them
and demand that the pext morning their
salaries have got to be paid. At Kanpur,
there is troyble in the locoshed and the
workers decide that the only way that
they have got for getting their grievances
solved is to hold up trains, goods trains
and other trains at the Kanpur locoshed.
The incidents which are taking place at
Kharagpur require, I think, the imme-
diate attention of the House. I would
like the House to direct the Govern-
ment to take the strongest possible mea-
sures to suppress this hooliganism and
Tawlessness.

Incidents like this are likely to shake
the confidence of the people in the abi-
lity of the Government to assure safe
travel and movement of goods in the
country. This must never be allowed to
happen. I call upon the Government to
deal with the situation with an iron
hand and severely punish those who
have indulged in these criminal and ter-
Toristic activities. Sixtythree persons,
the hon. Minister has revealed, have
been injured. Fourteen have been injured
seriously. A locomotive has been dashed
into pieces. Coaches have been destroy-
ed and the station has been damaged.
Lawlessness reigns at Kharagpur. The
nation’s property has been destroyed and
damaged. This has to be compensated
for and I demand the immediate impo-
sition of a collective fine on those who
have participated in this vandalism and
recover from them the cost of the loco-
motive, and the coaches and the expen-
diture incurred in repairs to the station.
Let the Government make it clear that
there shall be no negotiation and no as-
surance will be given unless and until
this illegal strike is called off uncondi-
tionally. The Railway administration,
for a long time, has patiently stood the
strain at Kazipet, Kanpur, Allahabad,
Kharagpur and some other places. My
request to the Railway administration is,
adopt strong measures, because the mea-
sures that you have adopted have failed
and therefore, stronger measures are
called for.

The Railways belong to the nation.
They are run by the nation, for the na-
tion. This Parliament has the right to
demand from the Government an as-
surance that every possible measure will
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be taken to safeguard the nation's pro-
perty. I have been worried since yester-
day when I came to know about this
particular incident. We have heard of
strikes, we have heard of labour
troubles. But, this I think is the Limit.
If the crew of an engine can be dragged
out and the railway workers could start
a train and let it go and dash into a
railway station, that, I think, is the limit
and calls for the strongest action pos-
sible from the Government and the
Railway administration in particular. I
think the time has also come when all
sections of the people should be clear in
their minds whether they stand for
orderly progress by democratic methods
or are they out to destroy and murder
democracy only to encourage chacs and
anarchy. The Railway Minister has just
mentioned that the South Eastern Rail-
waymen’s Union has passed some reso-
lution as a result of which the strike has
been called off. My suggestion to the
hon. Minister is this. He has just now
mentioned, that there is no word of re-
gret for what has happened in Kharag-
pur. Unless this Union expresses its re-
gret, there should be no negotiation
and if it is a recognised union, the uni-
on’s recognition must be withdrawn, no
matter what the consequences.

I was reading yesterday’s papers and
linking with it what the hon. Minister
has now said. I would like to read four
lines from Yesterday’s Statesman. Its
New  Delhi special representative
writes :

“Another 13 people were injur-
ed when the strikers threw stones.
The strikers it is belived are being
led by some agitators from Cal-
cutta.”

I hope that if you have found the agi-
tators, you will deal with them in a
proper manner and also deal with every
one of these people who has indulged
in this strike, indulged in this vanda-
lism at Kharagpur severely and strongly
and that you will not hesitate, if it is
necessary, to dismiss them summarily
from railway service, because people
like these are a disgrace to our Railways.

Mr. Speaker: Shri Venkataraman,

Shri Venkataraman (Tanjore): I
thought I could speak after Shri Nam-
biar. T think that we might hear the
other side, if you will kindly permit.
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Shri Nambiar (Mayuram): We all
are sorry to hear the most distressing
news of the railway incident that oc-
curred in Kharagpur. If the report is
true, it makes us feel all the more con-
cerned. But, in this matter, I request the
House to view the situation most dis-
passionately. Nothing will be achieved
bgl condemning the railwaymen whole-
sale.

I have got authentic reports of the si-
tuation that led to the strike and the hap-
penings till the incident. In the applica-
tion made by the General Secretary of
the South Eastern Railwaymen’s Union
on 10th May, 1956, under sub-section
(2) of section 10 of the Industrial Dis-
putes Act, for referring the matter to
adjudication which I quoted the other
day during the discussion of the ad-
journment motion, every detail of the
cause of the strike and efforts made by
the Union to settle it were given. 1 am
quoting two paragraphs of it here :

“Statement required under rule
3 of the Industrial Disputes Cen-
tral Rules, 1947, to accompany the
form of application prescribed un-
der sub-section (2) of section (10)
of t7he Industrial Disputes Act,
1947.

(a) Parties to the dispute. The
workmen employed as painters in
the wagon section of the South-
Eastern Railway Workshop, Kha-
ragpur, and the management of the
workshop.

(b) Specific matters in dispute :
112 painters of the wagon section
of Kharagpur Workshop are on ille-
gal lock-out since 1-2-1956. Thirty-
one out of these 112 were skilled
hands originally but have been
downgraded to semi-skilled on the
eve of implementation of the Classi-
fication Tribunals Award. The rest
80 men are in the semi-skilled
category.

2. The lock-out which is an en-
forced absence is primarily due to
- the insistence of the Railway Ad-
ministration asking these men to do
the job of stencillers. The men are
not agreeable to do this job which
is quite different from that of a
Brush Hand Painter which .is the
correct designation of these 112
men.”

In this long statement thev have given
the full details of the strike, the rea-
sons for the strike and they have quoted
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the efforts that they have made to set-
tle the dispute under the existing law
in force in the country. It is wrong to
say that the strikers or the union did
not at any stage inform the Railway
Ministry about their grievances. Here
is a copy. I am prepared to place it
on the Table of the House. I have got
this copy signed by the General Sec-
retary of the Union before he was ar-
rested and I lay it on the Table of the
House. ’

Shri L. B. Shastri: Will the hon.
Member give the date ?

Shri Nambiar : It was 10th.
Shri Feroze Gandhi: After the strike.

Shri L. B. Shastri: It was after the
strike.

Shri Nambiar : The Railway Minister
just now in his statement stated that no
statement of grievances was placed be-
fore the Minister before or immediately
after the strike.

Some Hon. Members: No, no.

Shri Nambiar : This is what he actu-
ally stated. The facts are there.

Shri Gadgil : (Poona Central) : Will
you tell us the date?

Shri Nambiar: That is what I have
said. It was dated 10th May. The strike
was started on the 8th May,

Subsequent to this, the Union’s Work-
ing Committee has passed the following
resolution, dated the 20th May, 1956, a
copy of which was sent to all concern-
ed. I have got it here. It runs like this.

“Southern Eastern Railwaymen’s
Union

Dated 21-5-1956
To

(1) The General Manager,
S.-E. Rly., Calcutta.

(2) The District Magistrate,
Midnapore.

(3) The Regional Labour Commis-
sioner (Central), Calcutta.

(4) The Chief Labour Commission-
er (Central), New Delhi.

(5) The Secretary, Ministry of Rail-
ways, New Delhi.
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(6) The Secretary, Ministry of Lab-
our, New Delhi.

Re: Kharagpur strike since 8-S
1956.”

In this they have given three or four
paragraphs of the reasons which led
to the strike.

Shri Feroze Gandhi: Was the strike
notice served on the railways ?

Shri Nambiar: The question is very
clear. It was not a strike which was start-
ed after giving strike notice by the union
or the workers. It was a spontaneous
strike which the union started. It is not
unknown in the trade union history of
this country. Strikes used to start spon-
taneously. History shows that there
used to be spontaneous strikes and the
union to back them and also to intervene
at the proper time. This is not
new. There is not much grouse to work
upon that point. In that resolution it is
said :

“The Working Committee ex-
presses its emphatic opinion that the
cause for which there is stoppage
of work in Kharagpur is just and
the demand for adjudication of the
relative claims is proper, as the best
way for ending the present dead-
lock. This Committee urges upon
the Government to ensure main-
tenance of industrial peace by pro-
viding for automatic adjudication
on the request of either of the
parties in case of failure of nego-
tiations in a trade dispute as the
best method of avoidance of strikes
and lock-outs.”

Then it goes on to say :

“In view of the failure of the
management to afford necessary
guarantees against the victimisation
for participation in the strike in
support of a bona fide trade dis-
pute, this Committee requests the
President of the Union to hold
consultations with Shri V. V. Giri
and move the Ministry of Railways
and Labour, Government of India
by proceeding to Delhi immediate-
ly and report the result to the
Union with a view to enabling it
to tender proper advice to those
on strike.”

This clearly shows that the strikers
had no intention to create confusion.
Whenever a situation arose, the uniom
intervened properly and tried to nego-
tiate and settle it The> never wanted
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to create trouble for the Government
or to stop the railway transport. These
things are evident. I can give officiaf
copies sent by the General Secretary
and you can go through them.

Subsequent to this, the General Sec-
retary and other office-bearers of the
union and many prominent members,
numbering about 150 were arrested on
the 22nd May. The union office was
raided and ransacked. I am quoting a
telegram which was sent to you, Sir, as
the Speaker, dated 23rd May :

“Hon. Speaker, Lok Sabha New
Delhi Police atrocities indiscrimi-
nate arrest including Subramanyam
General Secretary let loose section
144 promulgated workshop pro-
tected area and lock-out against
17,000 "peaceful and lawful satya-
grahis railwaymen. ...

Some Hon. Members : Satyagrahis ?
Shri Nambiar: Satyagrahis railway-
men.

An Hon. Member: A new term.

Shri Nambiar: This is the telegram
sent on behalf of the General Secre-
tary....

Shri Gadgil: Let us not create the
Kharagpur situation here.

Shri Nambiar: ....to the Speaker
of the Lok Sabha, with copy to so many
others. It goes on:

“....union central office raided
valuable documents forcibly taken
away by police solicit interven-
tion and settlement trade dispute.

Copy to Railway, Home and
Labour Ministers, Government of
India, New Delhi, Shri V. V. Giri,
A. K. Gopalan, Asoka Mehta, K. P.
Tripathy, D. C. Banerjee, K. A.
Nambiar, Lanka Sundaram and
Bhupesh Gupta, MPs. Lok Sabha
New Delhi....”

Here is the copy. This' was given om
23rd May, three days prior to the inci-
dent. This shows how far the railway-
men were prepared to settle the matter.

After referring the matter to adjudica-
tion, I sought an assurance of non-vic-
timisation on the floor of the House
which was stoutly refused. I met the
hon. Minister in his chamber and beg-
ged of him to give at least a promise
%o me that there would be no victimi-
sation so as to help those who were
‘rying their utmost to settle the matter,



807 Strike Situation

but the hon. Minister still persisted in
his attitude. I also represented the mat-
ter to the Labour Minister and appeal-
ed to him to take a reasonable view of
the matter and find out a solution be-
fore it went out of hand. He also ex-
pressed his helplessness in fetching an
assurance of no victimisation.

1 undersiand that Shri Guruswamy,
the President of the Union, called upon
Shri Lal Bahadur Shastri to make a
representation. Nobody knows what
transpired between them. I also heard
that Shri Guruswamy contacted the
General Manager at Calcuita and ne-
gotiated for a settlement, but this also
did not materialise. Any amount of per-
suation did not have any effect on the
Railway Minister and the local authori-
ties, Railways or police. In the absence
of the leaders of the union some mis-
chief-makers utilised the occasion and
made the matter worse.

Ail the above facts show that there
was enough ground for the workers to
go on strike,—the main trouble started
when 112 painters in the wagon shop
were locked out of work—that the
union did its best to bring about a
settlement. that the attitude of the Rail-
way Minister and the authorities was
mainly responsible for the continuation
of the strike, that the police zoolum and
the indiscriminate attack on the railway-
men, women and children in their quart-
ers had created serious bitterness among
the workers and that an opportunity
was created for - undesirable elements
to intervene in the absence of the lead-
ers of the strike in jail. Under the cir-
cumstances 1 strongly demand that a
judicial enquiry be conducted into the
incident. . ..

Some Hon. Members : No, no.

Shri Nanibiar:....and the reasons
that led to the strike so that Parliament
and the country could know who are
responsible for such a situation and
suitable steps may be taken to avoid
recurrence.

It is not a small matter that over
15,000 workers go on strike suddenly
and continue the same for twenty days.
No one can imagine that such a thing
could happen without reasonable
grounds. No single person or group of
g:rsons can provoke such a large num-

r of employees to go into a concert-
ed action in such a short time unless the
railway authorities created a situation
for it and mounting grievances were
existing. The country will be anxiously

4—143 Lok Sabha
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waiting to know the reasons that led to
the strike. Let not the railwaymen be
hanged for no fault of theirs.

Shri Gadgil : May I ask one question?
Assuming what you say to be true, do
you justifiy the action of some of the
strikers in pulling out the crew?

Shri Nambiar: Never. I said it in'my
first sentence. I shall read it again. We
are all sorry to hear the most distressing
news of the railway incident that occur-
red in Kharagpur.

Shri Frank Anthony: May we know
when they resorted to acts of violence?
This notice was given on the 10th inst.
May we know when the acts of violence
were first resorted to?

Shri L. B. Shastri: I think the news
regarding the assaults etc., came to us,
or rather started coming to us, imme-
diately after the strike started,—I think
a day at the most. I cannot exactly
give it, but perhaps it was a day later.

Shri Frank Anthony: That was on
the 9th ?

Shri L. B. Shastri: Yes, on the 9th.
There were some cases of violence.

1 would also like to inform hon.
Members that the figure of 476 which I
gave includes class III and class IV
workers, but not supervisors, who num-
ber almost 528, and who were present in
addition all along.

1 should like to correct what I said
earlier in regard to the total cases re-
corded. The total number of those who
were injured is as follows:

11th May
14th May
17th May
22nd May
24th May ..
25th May ..
26th May .. 68
27th May .. 1

Shri Venkataraman: I am afraid that
my hon. friend Shri Nambiar, by justi-
fyingthestrike,hasdoneagreatharm
to the railwaymen, and to the peaceful
settlement of their problems. While we
all agree in condemning the disastrous
accident that has occurred as a result of
vandalism on the part of a few persons,
we should endeavour at the same time

- = 00 N = W
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to see that the normal relationship bet-
ween the employee and employer is
restored, and there is no recurrence of
a strike of this nature in the future.

My hon. friend Shri Nambiar said
that an application under section 10(2)
of the Industrial Disputes Act was pre-
sented. My hon. friend is a fairly well-
informed trade unionist, and he should
know that under section 10 (2) of the
Industrial Disputes Act, joint applica-
tions are made by employees and em-
ployers for reference of disputes to ad-
judication.

Shri N. Sreekantan Nair (Quilon cum
Mavelikkara) : Either jointly or sepa-
rately.

Shri Venkataraman: No The hon.
Member may kindly read the section
better. A joint application ought to be
made, but the application may only be
presented either jointly or separately.

But under section 10 (1) of the In-
dustrial Disputes Act, applications for
reference of disputes to an industrial
tribunal are made, where one party
wants a dispute to be so referred. So,
the normal thing, if my hon. friend Shri
Nambiar wanted to show that they were
Jight, is to show that the employees or
the workmen did present an application
under section 10(1) to the authority
concerned for reference of such a dis-
pute to the industrial tribunal. There-
fore, his flashing a few papers here and
saying that they presented an applica-
tion under section 10 (2) is largely in-
tended to somewhat mislead the House
and the public.

Then, my hon. friend also knows that
this is a public utility under the defi-
nition given in the Industrial Disputes
Act. Under section 22, it is illegal for
any union to declare a strike, or for any
employee to go on strike, without giv-
ing notice under that Act. Obviously, a
strike which is illegal has been started
by some persons who want now to shirk
the responsibility for it, and throw the
blame on somebody else.

Now, let us take the grievances. Is it
worth sacrificing sixty to seventy lives
for the sake of the grievances of a few
hundred and odd brush painters who
paint the words ‘III class’, ‘Ladies
Compartment’, ‘Reserved’ and so on,
and who have not been classified as
skilled workers ? They have been classi-
fied as semi-skilled “workers by an
award of the tribunal in 1948, to
which one of the representatives of the
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all India Railwaymen’s Federation was
a party.

A matter which has been settled by
a tribunal and in which their classifica-
tion was upgraded from that of an un-
skilled worker to that of a semi-skilled
worker is now being raised, as if a great
dispute has been in existence, and the
entire labour in the South-Eastern Rail-
way is agitated over it. The whole
world will agree that neither the griev-
ance nor the number of persons involv-
ed is sufficient to justify the vandalism
which was practised at Kharagpur.

Shri Nambiar then said that this is
a stupendous strike. We all have led
strikes. A strike is a cessation of work.
But does a strike include also throw-
ing of stones, squatting on railway lines
and doing all sorts of things ? That is
no strike at all. It is just indulgence in
violence, and nobody, and certainly not
this House, will be prepared to coun-
tenance such a sort of activity on the
part of labour.

Shri Feroze Gandhi : It is holding the
country to ransom.

Shri Venkataraman : My hon. friend
has very cleverly withheld one very im-
portant fact, namely that the real cause
of the dispute is the anxiety and rivalry
amongst the various railwaymen’s
unions to show that they command a
a large strength, a large support and a
large following among various people.
In order to show that, it is very unfor-
tunate that poor uninformed workers are
being made the scape-goats and then
they are told that if they resorted to
these activities, they would create such
a confusion that they will be able to
bring down the great administration to
its knees. This certainly is against the
spirit of trade unionism. A trade union
always tties to negotiate a settlement,
and failing that, it gives notice and then
goes on strike. Nobody says that the
right to strike should be taken away.
Every trade unionist will agree that it
should be resorted to after exhausting
all the remedies available, all the pro-
cedures that have been prescribed and
after giving due notice.

Here, there is absolutely no justifica-
tion for the strike. In fact, the brush-
painters have been made the instrument
for trying to stage a show, and trying
to bring down the prestige of the ad-
ministration in order to enhance the

. prestige of the trade union which is not

recognised. I say this with a full sense
of responsibility that the trade union
which has not been recognised, and
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which has been asking for recognition
for some time, and which is now trying
to capture the All India Railwaymen’s
Federation is resorting to a series of ac-
tivities like this all over the country in
order to strengthen its organisation.
This should be condemned outright, and
certainly steps should be taken to see
that there is no recurrence.

At the same time, I would make a
fervent appeal to the Labour Minister
that in dealing with the men, he should
be very sympathetic. After all, they are
misled ; they are not the persons who
have organised these acts of violence
and vandalism. They are misled into
such activities by the so-called leaders
who appear on the scene and suddenly
disappear under-ground. There have
been very many instances in which
leaders of trade union movement have
come as heroes at the top of the
unrest when the movement is at its
height, and then when it is going wrong,
have suddenly disappeared out of sight,
leaving these poor people in the lurch.
I would appeal to the Railway Minister
that in dealing with this matter, he
would take a very sympathetic view of
the rank and file of the workers involv-

ed, and that, while I cannot endorse

the suggestions made by Shri Feroze
Gandhi that a punitive collective fine
should be imposed, their mere apolo-
gies should be acceptable to Govern-
ment.... ’

Some Hon. Members : No.

Shri Venkataraman: ....and peace
should be restored.

Shri Gadgil : 1 am interested in this
whole business as a citizen of this great
Republic. When I read the account two
days ago, and when I had some discus-
sion with my hon. friend Shri Feroze
Gandhi, I thought that it was necessary
that a statement of some fundamental
principle should be made from the floor
of this House not only by one party
but by the House as a whole.

4 P.M.

I do not think that any Member of
this hon. House is interested directly or
indirectly in creating conditions which
we are now meeting at Kharagpur. So
far as this question is concerned, there
-are two aspects. One is the present situa-
tion as it has developed, and the other—
and far more important—is how to pre-
vent recurrence of such things in the
future. In the latter aspect, the entire
country is greatly interested.
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So far as the first aspect is concerned,
I think we must assure the hon. Minis-
ter of Railways that the entire House
will be behind him in whatever effective
steps he takes in order to meet the situa-
tion. For the last four years, the history
of the railways is a history of accidents,
strikes and overcrowding. Our Minister
is doing his level best, and f he has
not succeeded to the expectatior or to
the measure which we hoped, 1t is mo
fault of his. When we find people pul-
ling down or pulling out the screw of a
locomotive in motion, it is difficult to be-
lieve that they were not conscious of the
certain consequences that would follow
an action of that kind. We have,
therefore, to view the whole thing in
the proper perspective, whether these
men are merely the victims of some-
body’s abetment or instigation or whe-
ther there is something radically wrong
about it. If they are victims of abetment
or instigation, there is one remedy for
it. But have our people gone so basical-

" ly wrong that they have no consideration

for human life whatsoever ? If that is so,
it is a sad day for this country.

1t is no doubt true that after indepen-
dence, the full significance of the res-
ponsibility of a citizen of a free country
is not realised by the people at large.
Therefore, so far as the second aspect
of the situation is concerned, I am not
so much interested in the machinery of
conciliation and settlement, this, that and
the other. All those things ought to be
there. We have guidance from other
countries. We have precedents in this
country also. All that must be done. At
the same time, it is absolutely necessary,
in my humble opinion, that our citizens
must be educated in the way in which
they ought to discharge their duties as
citizens, and in this connection a greater
responsibility rests with the Members of
this House, in fact on all legislators.
Whatever happens in this country, more
or less an echo is found here; expres-
sions are used and their grievances are
ventilated here. Therefore, let us not do
anything which will encourage whatever
section of the people may be concern-
ed for the time being; let us not think
that simply because we have access to
the legislatures in this country or to
Members of Parliament, they are justifi-
ed in doing whatever they like. It is our
responsibility to tell them that this
House stands for a fair and square deal
to every citizen in this country, to every
section of the population, but this House
will not tolerate anything that will hold
the community to ransom.



9813 Strike Situation

[Shri Gadgil]

My humble submission is this. Let us
take one view with respect to the situa-
tion as it has developed. 1 entirely
agree that there should be no negotia-
tion. When a mild man like the Minister
of Railways and Transport said what he
said with respect to the strike of firemen
at Hyderbad a few days ago, when a
mild man like him is driven to that atti-
tude, one must conclude that there is
something very much seriously wrong in
it. Therefore, I repeat that he will have
the full support of every Member of
this House in taking adequate steps, in
bringing order out of chaos. The main-
tenance of the law and order aspect
must be dealt with sternly, effectively
and expeditiously, and in that he wll
have our full support. At the same time,
let those who have real grievances—I
do not know whether, and to what ex-
tent, they are real; I do not think that
the strike was justified__have the bene-
fit of having the matter referred to some
judicial authority or to some adjudica-
tor. I have nothing to say against that.
But while everybody must be encourag-
ed to ventilate his grievances in the law-
ful, legal and constitutionl manner, there
should be no obstacle put in the way
and no consideration of prestige should
come in the way ; at the same time, let
everyone realise that any departure from
this will not be tolerated by any sec-
tion of the House, and certainly not by
the Government.

I am, therefore, making this appeal
to every Member of this House. Whe-
ther the act is done by people who are
under the influence of this party or that
party, this is a question which trans-
cends the normal consideration of party
affiliation. Everyone of us is interested
in the peaceful progress of this country.
We cannot economically advance if our
great system of transport fails us at the
critical time. I do not think that any
Member, of whatever party affiliation,
will have anything but this consideration
in his heart. I am, therefore, appealing
to every Member of this House that in-
stead of bringing heat into the argu-
ment, he should make some construc-
tive suggestions to the hon. Minister of
Railways and Transport as to how to

deal with such situations if they arise in-

future, or better still how to prevent
such a situation arising in future.

Some one referred to a trade union
being responsible for this. Honest trade
unionism is not responsible for this. But
somehow or other, we have still a hang-
over of what we had experienced in
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the pre-independence days when every
political party tried to enlist the sym-
pathy of the organiséd workers for the
purpose of the nation’s political advance-
ment. Now, that is not necessary, be-
cause there is universal franchise, and .
wide democracy and everyone is pledg-
ed to follow democratic principles.

Therefore, let us consider this ques-
tion not as members of one party or the
other, but as a question in which every-
one of us is interested. Some may be in-
terested in it for the benefit and advance-
ment of the worker, but the great com-
munity is interested in having safe tra-
vel and in having convenient travel as
much as possible in the present circum-
stances, 1 have nothing more to say.

Shri H. N. Mukerjee  (Calcutta
North-East) : You will permit me, Mr.
Speaker, to preface my remarks this af-
ternoon with a reference to the Railway
Minister himself. Sir, I consider it sig-
nificant that whiie earlier we have had
Railway Ministers selected for reasons
that I consider accidental, our present
Railway Minister has been General Sec-
retary of the All India Congress Com-
mittee, and I pay him the credit of as-
suming that he is serious about the ideo~
logy propounded by his organisation.
And that is why I suggest that in con-
sidering a matter of the sort that is now
before us, he should reflect very serious-
ly on the implications of whatever steps
he has in contemplation and whatever
pronouncements he proposes to make
here and in the future.

I need not say, but I think it is ne-
cessary for me to repeat, that everybody
in this House—ourselves certainly in-
cluded—is unanimous in deeply deplor-
ing the incident which happened at Kha-
ragpur. There is not the slightest sug-
gestion of a question about it, we have
seen also reports—I have here a Cal-
cutta paper about Shri Guruswamy and
other railwaymen’s representatives ex-
pressing their deep perturbation at the
news of the accident from Kharagpur.
I want also to say that whatever was
done by those responsible for letting go
of that train, whoever was responsible
for that kind of perpetration has been
an enemy of the working class move-
ment. And, 1 say it because of our ex-
perience of the trade union movement.
T am sure Shri Venkataraman would
agree with me that there have been
agents provocateur, mischievous ele-
ments planted by the employer among
the workers to damage their cause. (In-
terruption). I do not say for a moment
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that the Railway Minister sent instruc-
tions that this kind of thing should be
done. But, it has happened when a cer-
tain movement which is of considerable
strength appeared—to judge from the

. reports given by the Minister himself—
when that movement is going on strong,
—to damage. it, to defame it, and to
sabotage it certain steps are taken by
those whose interest it is to do so.

Shri Feroze Gandhi: There were se-
veral thousands workers when the train
was stopped ; not one or two.

Shri H. N. Mukerjee: I put it here
as a categorical statement that an inci-
dent has happened which we all con-
demn. About that incident we have our
suspicions. And, that is why we say that
there should be an enquiry into the cir-
cumstances in which that incident hap-
pened. I beseech this House and I am
happy the Prime Minister is here (In-
terruption). Do mnot let us rust to con-
clusions. Even when firing takes place
and people die, you very often give the
benefit of the doubt to the Government.
Here is a case where you are going to
damn the working class altogether. And,
that is why 1 suggest, an incident bas
happened which we repeatedly declare
we all condemn, which we all deplore
and say, at the same time, that this kind
of incident has happened before in trade
union history when agents provocateur
have appeared in the picture and it is
necessary that there is an enquiry. I am
very happy at the long defered parlia-
mentary activism of my friend Shri
Feroze Gandhi and I am glad he has
brought out this question. T am glad that
he has brought this. ...

Shri Feroze Gandhi: Why did you
bring in an adjournment motion if you
are keen on it?

Shri H. N. Mukerjee: You want the
head of the working class on a charge,
but it will recoil upon you.

My hon. friend the Labour Minister
is there and he knows how one should
behave when masses of people are con-
cerned. You must have the psychologi-
cal approach about which the Prime Mi-
nister tells us so often in grappling with
the task. I am sorry to have to say that
I do not see instances of the successful
application of that type of approach.

1 read very carefully the proceedings
of the 23rd of this month when my
hon. friend the Railway Minister made
certain statements. 1 regret to have to
say that he had showed an adamantine
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attitude, which I did not expect of him.
I have said in this House before, that
somehow I do consider our Railway Mi-
nister to be a person who takes his job
very seriously and who, if he knows of
certain facts, makes up his mind in re-
gard to what he considers to be real
justice. In this case I found him saying,
‘Of course, I know there are grievances
and there will be grievances. There they
are today and they will be there in fu-
ture because you are dealing with
human beings and there are millions of
people working on the railways.” He said
that. And little later, when my friend,
Shri Nambiar, interjected that victimi- _
sation was the main thing and asked:
‘Can’t you give us some little assurance
even in an indirect way ?” The Minis-
ter replied : “I shall not be prepared to
consider even an iota of those demands’.

Legalistically you may be right, as
far as the legality of it is concerned. But
here is a strike which is illegal, which is

. unauthorised by the unions concerned

and therefore you say, ‘I am not going
to touch these people with a pair of
tongs’. What actually happened ? If you
refer to the history of trade union move-
ment—I do not know much about the
actual working of it; I am not a leader
of railwaymen and because I am here I
happen to help railwaymen’s cause from
time to time, but I do not have any de-
tailed experience of the working of
railwaymen’s  organisations—but it is
known to everybody who bas even a
smattering knowledge of trade unionism
in action, that you do get from time to
time—it may be unfortunate—but you
do get from time to time strikes
happening spontaneously and the unions
have to come into the picture
fater on. It happens—you may not
like it—but it happens like that. On
this occasion, a thing like that happen-
ed and it happened on a scale which my
friend Shri Shastri had to admit when
he said on the 23rd in this House that
out of a total strength of 12,000 work-
ers in Kharagpur, 11,000 were keeping
away. Not more than a 1000 were join-
ing their jobs. This is an indication of
the way the workers’ mind was moving.

My friend, Shri Venkataraman, said
all kinds of things were being done, all
kinds of enormities were being perpe-
trated by the workers there. I tried to
listen very carefully to the catalogue of
injuries which Shri Lal Bahadur Shastri
mentioned except on the day when there
was that train accident which we all de-
plore, the number of injuries was not
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particularly considerable. My friend,
Shri Nambiar showed sheaves of tele-
grams showing how, on this side, there
were so many injuries which Shri Lal

Bahadur Shastri did not mention here. .

Actually, what were the enormities per-
petrated by the people (Interruption),
till the day when this particular train
accident happened ? As I said before,
we have our suspicions about that acci-
dent and do not forget that the line
between hunger and anger is very thin
sometimes. It is possible that occasional-
ly things happen which, in the ordinary
course of things, we do not like to see
happening but they do happen. And that
is why we say that you should see how
a situation had arisen - in Kharagpur
which was very undesirable and, there-
fore, something has to be done about it
which will apply the healing touch to
the situation. After all, repression won’t
help. After all saying that you won't
consider even an iota of the demands
will not help. Even after the proceed-
ings in our House on the 23rd and be-
fore that train accident, the union exe-
cutive met and they withdrew the
strike and they took upon themselves
the obligation, the responsibility of go-
ing to Kharagpur and persuading the
workers to rejoin work, in spite of the
absence of an assurance from Shri Lal
Bahadur Shastri, only on a very remote
anticipation that if the strike was with-
drawn, then, Shri Lal Bahadur Shastri’s
heart might melt. Only on that assum-
ption, they withdrew this strike before
that train accident happened and now
you are going to lump the whole thing
together and you are going to condemn
the entire trade union movement there.

My friend, Shri Venkataraman comes
forward with his very ingenious explana-
tion. As I said before, I am not an ex-
pert in trade unionism. But, it is said
by Mr. Venkataraman that there is a
contest, a struggle and competition bet-
ween rival trade unions and, therefore,
this strike has happened. A most amaz-
ing thing. (Interruption). There is one
test by which you are going to judge
which trade union is the representative
organisation ; and, that is the support of
the workers. If it so happened that
11,000 out of 12,000 workers in Kha-
ragpur go a particular way, then it
makes one conclude that that organisa-
tion is the real representative body and
not that because there was competition
between A organisation and B organisa-
tion in Kharagpur which may be in Mr.
Venkataraman’s pocket there  was
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trouble. I do  not appreciate that
kind of deduction. On the contrary, I
say that in Kharagpur, a situation had
developed which was due only to the
inept bandling of the problem by the
Labour Ministry. It is not the business
of the Labour Ministry in a State like
ours, which has the socialist pattern of
society as it aim, it is not the business
of the Labour Ministry or any other
employing Ministry for the matter of
that, to take its stand on ceremony, on
the platform of legality every time. It
is not their business at all. When the
second Plan is there and when every-
body is coming forward—you may not
believe our bonafides ; I know there are
some people in the treasury benches
who do not believe us and who think
that we have all kinds of things up our
sleeve—and for the time being we ask
that this Plan should be worked for alt
it is worth—it may not be worth as
much as we wish to be, but as far as it
is worth, we are going to see that it
suceeds. They may not believe it. But
I say that you have got to believe it.
If you do not believe, then it is a differ-
ent story. We say that there is a Plan
now being launched ; and at this point
of time, if you are going to condemn a
whole lot of railwaymen altogether,
what is going to happen ? I have heard
Shri Shastri paying compliments to the
million strong body of men who man-
ned our Railways; we also have paid
our compliments to these people. In
Kharagpur, what are the 12,000 people
like ? Are they all Bengalis with a pen-
chant for all kinds of disturbances ? No.
There are Bengalis, there are people
from all over South India, people from
Western and Central India. It 1s, alto-
gether, a cross-section of Indian huma-
nity. It is a representative chunk of the
Indian working class. If today in this
House through Shri Shastri’s words or
actions an impression is going to be
produced on the Indian working class
and the railwaymen in particular, that
Government is insensitive to their real
desires, if such an impression is pro-
duced on them, then nothing really ef-
fective would be done about such things
as the Second Five Year Plan. I say,
therefore, that Shri Lal Bahadur Shas-
tri ‘should not answer the debate in a
huff. I say it is not his business to take
his stand on pure legality. I tell him that
it is his business to understand the mind
and heart of the railwaymen. If the
railwaymen are occasionally liable to go
astry, it is his business to find out wﬁy
that happens, it is his business to cor-
rect that situation. That is the criterion
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of a leader of Shri Lal Bahadur Shas-
tri’s sort. If he does not satisfy that cri-
terion, he does not deserve to be where
he is. As I said when I began my speech
today, I have developed a certain kind
of feeling that he does take his job
seriously and he does try to apply his
mind. I put him, so to speak, on a pe-
destal of responsibility, and 1 say tgles
Look into the mind, look into the heart,
look into the condition of your people,
look at the demands that they are mak-
ing a second pay commission for ex-
ample and so on and so forth, look at
the whole picture, look at the kind of
things which we all want to do here and
now, all marching together, and then
make up your mind what you should
do. Do not look at this incident in an
isolated fashion. Do not isolate it
from the rest of the happenings
in the country, and do not condemn
a representative cross-section of the In-
dian working class in the manner which
has been suggested by my friend, Shri
Feroze Gandhi, and in a kind of invo-
lutionary way by my friend, Shri Ven-
kataraman.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebru): I am glad that this matter has
come up for discussion before the House
because it is not only serious in itself
but also significant of the type of things
that ‘is developing in this country.

The hon. Member who has just
spoken said a great deal about our not
condemning the working class or the
labour movement. Of course, I entirely
agree with it, but one factor geems to be
forgotten in this incident, that is, the
people who had suffered are workers.
Who were the engine driver and the
fireman that were thrown out of the
railway engine ? Who were the persons
in the railway train behind them who
were injurcd ? They were workers. So,
the talk about something being against
the working class is completely beside
the mark. As a matter of fact, what has
pained me most in this matter is how
injury is being done to the working class
and the trade union movement in this
courtry. [ believe in the trade union
movement in this country. I think
that it is essential that the trade
union movement should develop on
sound and healthy lines and be strong,
and, if T may say so even as Prime Mi-
nister, strike when necessary. I am not
against strikes although I do think that
in the modern age, it is a sign of ex-
treme maladjustment for strikes and
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lock-outs to occur. But there it is. I do
not wish to deprive the workers of their
ultimate weapon of strike till some bet-
ter method is evolved to settle all their
disputes. I am worried and distressed at
the way the working class movement and
the trade unions are being pushed some-
times in the wrong direction, much to
their discredit. I speak without accurate
knowledge, but I think that the trade
union movement may be said to have
started ; some of the unions started pre-
viously, but in an organised way nearly
40 years ago in India, I think round
about the First World War. After that,
it had begun to take shape. Naturally
when a trade union movement starts, it
takes some time to become mature, to
organise, to function peacefully and
achieve  strength. One can for-
give a movement like this in its early
days to be disorganised, to indulge in
what may be called lightning strikes
and the like. In fact, in the early days
of the trade union movement, really
they did not work in the shape of trade
unions ; they were strike unions, peo-
ple striking and calling themselves a
union, not organised regular trade usion
working. One can understand that in
the early days. Gradually, the trade
union movement in this country

and in a large measure became mature.
1 say in a large measure because in a
measure it did not become mature, and
I do not blame the workers for that.
But I do think that some of those who
led those trade unions, directed them,
put them in the wrong path, put them
in the path of the kind of lightning
strike or repated strike, trouble or
something of violence, with the result
that if sometimes they gained something,
more often they lost, as was_ inevitable.

1 believe firmly in the rule of life, that
if one takes wrong action, wrong results
flow from it. I have no doubt about it.
That is a law of nature. It represents
some of the results to come, the results
you see in India even today. I
am not referring to any particular
group of unions or organisations. But
one sees mature trade unions, strong
trade unions, trade unions which have
protected the interests of the workers
and advanced them, and themselvks
through their efforts collected and given
so many facilities to their members,
whose organisation and peaceful strength
are respected, whose words carry weight.
On the other hand, this type of union
which indulges in lightning strikes, as
they are called is also there. What do
we see ? Suddenly without any previous
intimation or notice, one sees in the
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newspaper that there is a lightning
strike there. Then, a little later, some
people want to make others not to work.
They throw stones at them. Police come
into the picture. Then hon. Members
opposite get telegrams of police atro-
cities. It is a Tegular succession.” The
hon. Member, Shri Nambiar, showed
a sheaf of telegrams. It is quite
easy to send them, but whether
they represent facts or not, it is
impossible to say. But a regular suc-
cession of events we see. A lightning
strike, something happens. Workers pre-
vent others from going to work, terro-
rise them, threaten them and sometimes
completely prevent them from working.
When the police come to protect the
people, it is called police atrocities ;
police gets into the neck. If it does not
come, you cannot stop the strike. If
it comes and tries to do something, then
also it is blamed. I have not heard any-
body bringing in an adjournment mo-

' tion or drawing attention to the violent
activities, to the stone-throwing, etc.,
that have become almost a common fea-
ture in this country. I am not talking
about the workers only but even in pub-
lic meetings and the rest, it is becoming
a regular feature—throwing stones,
hurting policemen, hurting them badly,
apart from the members of the public.
Where are we going to ? It is not a de-
mocratic method, whatever it may be,
and obviously it-has nothing to do with
what we might call the Indian method
of dealing with things—we have to deal
with things in the Indian method, of ap-
proaching things peacefully. What exact-
ly are we doing ? I am worried about it;
T am exceeding!y distressed about it.

This matter, I do submit, has abso-
lutely nothing to do with the merits or
demerits of a claim. It can be examined
separately ; certainly it should be exa-
mined. It is a bad method and I say
even with a hundred per cent right de-
mand, if this method is employed, it is
a bad method ; it is an evil method and
a method that should not be tolerated
and that should be suppressed. I am not
for the moment dealing with the merits
of*®the question. 1 know nothing about
the merits of this particular matter.

1 have fistened to Shri Nambiar. A
strike occurs. Lightning strike, it is call-
ed. It is a small strike, apparently for
some simple reason. He has given cer-
tain dates. I do not know what dates
the Railway Minister would give. Two
days. afterwards they met together and
sent some kind of a long commnnication
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which had not reached Delhi yet. They
have posted it; it has not reached here.
It might have reached the railway head-
quarters in Calcutta or whatever it is.
There were the statements and demands
etc. There was no doubt reference to
police zulum. It is a constant factor
that is brought in everywhere because
it is expected that everybody will im-
mediately accept any charge of mis-
behaviour by the police. The poor
police is so used to be kicked and
cuffed like that and always condemned.
It is easy to make a charge against the
police.

I am not here to defend the police
but I know the thing. It is becoming
intolerable always for this poor police-
man to be condemned for trying to do
his duty in the most difficult of circum-
stances. Let us punish the police man
when he is guilty or anybody else when
he is guilty. But the stone-thrower be-
comes a hero and is taken out in pro-
cession—may be—and the poor police-
man who gets the stone on his head is
a person who is guilty of zulum and
atrocities. I leave that out. We have to
consider this larger question. Two or
three questions, I should like the House
to consider—broad questions. We must,
as I said, stop this creeping in of vio-
lence in our public activities—not only
strikes and the like but in other activi-
ties.

What has been happening recenily in
the Punjab ? It is astonishing that any
organisation that claims to be an orga-
nisation, should not only encourage but
deliberately organise this breaking up of
public meetings and throwing of stones,
etc., and also shout from housetops;
“We will not allow these persons; we
dislike their speech.” When the other
party, finding that something has to be
done, comes into the picture and tries
to restrain these persons who throw
stones, there are telegrams—police
zulum and this zulum. Tt is really asto-
nishing. Have we lost all standards ?
Have words ceased to have any mean-
ing ? Where are we drifting? 1 say : no
Government—I do not care what party
governs—can tolerate this kind of thing
wherever it comes from, whatever part
of India it comes from, whatever party
it comes from. I would invite every
party and group here to state publicly,
here or elsewhere, how they stand about
this matter because, I do submit, it is
to their interest and to everybody's in-
terest to be clear on this issue—to be
clear that there must be no violence.

Let us have the fullest freedom of
expression. It does not matter what it
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is. But there must be no violence. That
must be the basic thing which all of
us agree. In theory we agree. I say, in
practice we must agree. It is no good
defending people who have committed
violence. It is-no good trying to find
excuse for them. There is no rexcuse,
1 say, for a person who commits vio-
lence. I can even find an excuse for a
murderer but not for any person who
throws stones. A person, in a fit of pas-
sion, may commit a murder. I have
lived with many murderers in the prison
—rather I got to like them. But, I have
no sympathy for the stone-thrower. I be-
lieve he is a mean and despicable per-
son and we have no sympathy for hif.

Let us be clear about this matter and
let us lay down that where stone-throw-
ing comes in, it must be stopped. Every
party must stop it, condemn it and make
that man or group of persons who throw
stones or otherwise misbehave, pariahs of
society. It is disgraceful, despicable and
contemptible to do so. It is not going to
be tolerated by society in India, whatever
it may be for. That 15 a broad issue.

Then we come, more specially, to the
strikes and the rest. Of course, that is
covered, partly, by this broader issue. I
am interested, as 1 said right at the
beginning, in the good of the working
class as such, in the trade union being
built up because it is necessary to have
strong trade unions, disciplined trade
unions acting with strength but not in
this way. How can a trade union grow
up like this ? It was years and years be-
fore a trade union movement in this
country functioned with any kind of
mature strength. These things happen
simply because the leaders of these trade
unions in some parts of the country en-
.courage them to go in for these so-called
Jlightning strikes.

There is another place where trade
union movement got into a completely
different direction. It was in Ahemeda-
‘bad under Gandhiji with the result that,
I imagine, the strongest and the best-
knit trade union grew up in those areas.
It indulged in strikes; it did not rule
.out strikes but so far as I know, never
in the lightning strikes. Always, when

there was a conflict between them and -

the employers, they proceeded with
strength and told them ; went through
-all the processes and tried to come to
terms. If they did not, ultimately they
-went on strike and on a complete strike
—disciplined and organised strike. The
result ? If you have registers somewhere,
-which 1 have not got—I think you will
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find that the action that the Ahmeda-
bad workers took after due deliberation
was a much more powerful action, and
‘much more conducive to obtaining the
results .than those lightning strike else-
where. .

.Sometimes, a lightning strike may
succeed, especially if it deals with any
kind of service which is essential to the
community. You may hold up society
or community to ransom. It means that.
What does it mean ? It does not mean
that you are dealing with the merits of
the question nor does it show the orga-
nised strength of labour. It is holding up
of the community to ransom, with this
weighty revolver over its head.

The whole of the trade union move-
ment, in spite of its n:xistakes and errors
must gradually grow.” I am glad it is
growing. I want it to grow in India. But,
I do wish this House to consider, how
this trade union movement—Ilooking at
it strictly from the point of view of the
workers leaving out the others—can
grow much more and become mature in
action in the way it behaves, in the way
it organises so that it keeps certain
standards of behaviour of- peaceful ac-
tion, organised action, action after full
thought, full notice, full attempt to
come to and arrive at a settlement. If
not, well, then there it is; you have
the strike. Have it by all means. But
what is this kind of thing—this kind of
lightning strike ?

For me to be told that it has become
so intolerable that one strikes in this
way ? Well, I am prepared to agree that
conditions in India, in many places, are
intolerable. I am not quite sure how I
would behave if 1 were subjected to
those conditions. That is a different mat-
ter. But I say: because conditions are
intolerable, it does not mean that a
wrong action and wicked action should
be indulged in because it does really
harm and injures the group and the in-
dividual. And vou get into a vicious
circle from which you cannot come out.
That is not the way for either trade
unions or working-class movements to
grow in any event. These are broad gen-
eralizations that I am putting before the
House.

But this particular instance, I would
remind you again, it has nothing to do
with your condemning the working-class
or the trade union movement because
the persons who suffered here are the
workers. It is the railwaymen who have
suffered. They have been kicked out
and they have been injured. Nobody
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else has been injured. I think it is mon-
strous for people to go in like this. It is
a sheer chance that these 63 or 64 per-
sons did not die. Just look at it; first
of all going in and throwing out the en-
gine driver and the firemen—whoever
it was—and then accelerating the en-
gine and .getting out of it. I cannot con-
ceive of a more monstrous and more
criminal act. It is a sheer murder or an
attempt to murder ; nothing short of
it. It is a sheer chance that nobody has
actually died ; some may die in hospital
now. And, against whom ? Against the
workers and not against anybody else.
Against the workers who refused to be
terrorised into not going. Remember this.
The hon. Member opposite said : see the
strong feelings of these workers when
out of 12,000 only—to begin with a re-
latively ‘smaller number went to work
—476 or something like that went to
work. But I should like to know, I
should like to find out under what pres-
sure people did not go, because the
pressures are very great preventing the
people to go. One may think of the pres-
sure inducing them to go, but there are
pressures on the other side too. A hand-
ful of people who are prepared to
threaten and coerce can prevent others
from going and one can see this.

Now, suppose this has happened—
before this of course there was stone
throwing—and  another strike occurs
there naturally, people will be afraid or
may be afraid that they might be killed,
when this kind of thing has been done.
The result is that, willy nilly, whether
they want to or not, they are threaten-
ed and coerced into not going. If they
try to go, a handful of people may
throw stones at them. Therefore, a hand-
ful of people can coerce a great majo-
rity.

Of course, this cannot be done if they
are well organised into good unions. It
only happens where there is utter lack
of organisation and a number of com-
pletely irresponsible people are there to
twist the workers this way or that way.
A handful of people can make a differ-
ence in these circumstances.

Take again this question. Why was
this railway business done ? Probably,—
I am guessing—because nearly 4,000
workers had gone back and this no
doubt irritated the organisers of the
strike and they wanted to do something
to frighten them even more. Stones
were not enough. They had used stones
previously. So, they did this trick of get-
ting on a railway engine, pushing out
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the driver and the firemen and accelerat-
ing it and jumping out with all those
workers in it who were going to the
factory to work, sending them almost
to certain disaster. It is a monstrous
‘thing‘

Are you going to build up your work-
ing class movement, your trade union
movement in this way ? I know nothing
about the union that functions there.
There are only two explanations of that
union to me. Either it is directly or in-
directly responsible for all that has hap-
pened, or it is completely incompetent,
because there is no third explanation to
it. Then that has no business to come
to me and talk to me about terms, this
and that. When they cannot control the
labour, they have no business to be there.
With whom am I to talk to. If they are
directly or indirectly responsible for all
that has happened then they ought to be
punished with the rest of them. Where
does that union come ?

I am all for trade unionism, I repeat,
but I do not wish trade unionism in
India to be dragged into the mire by
some people who are always making
use of it to indulge in these evil and
wicked practices. Whether it is a trade
union, whether it is any other union or
whether it is any other group of com-
munity, it is not going to prosper by
these attempts of violence and coercion,.
because, if there is violence, violence
breeds violence ; there is no doubt about
it. And the result in the ultimate ama-
lysis is all kinds of petty or big violen-
ces taking place all over the country,
conflict in the final analysis, or if you
will put it as big as you like, civil war
in the country, because the community
is not going to be coerced. If you like
you may coerce here and there, for a
short while or a short period, but where
this becomes a method to be ‘employed
to coerce the community, then the com-
munity reacts to it and sometimes re-
acts wrongly to it. Then you have this
vicious circle of evil leading to evil, vio-
lence leading to violence and ultimately,
1 suppose. somehow or other, by sheer
exhaustion or sheer disgust, it may stop
in this process.

Therefore, 1 submit that this kind of
thing must be considered by us in its
larger context. What is the good of my
condemning those poor persons who
have been guilty of this? But, certainly
if they are found guilty they should be
punished certainly and punished heavily.
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Yet, I am not so_very angry with them,
if I may say so. They are poor ignorant
people. Who has set them to do this ?

“Who has led them down a path which

inevitably led to this ? That is what my
concern is. Why do we produce these
incidents ? Why do we produce the at-
mosphere which produces them ? It is
only six weeks ago that I was in Kha-
ragpur—may be, two months ago, I for-
get. 1 had gone there for some other
function in the Technological Institute.
But I passed through Kharagpur twice,
coming and going, and large crowd of
these railway workers there gave me
a very very friendly welcome, which I
appreciated greatly. They were good
people. They were friendly people, nice
people and it hurts me to think that
these friendly and nice people should
be misled in this way.

As the House probably knows, in
Kharagpur there is a very mixed crowd
of workers. By ‘mixed’ I mean, people
from all over India. There are relatively
very few Bengalis. There are a good
number of people from Andhra and
from other places. That is one reason, I
fear, why no real organised trade union
has grown up there, because of this
mixed crowd which cannot coalesce easi-
lv into a trade union, which in mo-
ments of excitement may be made to
behave in a particular way. It is unfor-
tunate. But, that means the leaders of
any union that is being formed there
should be more careful, should all the
more act in a responsible way and not
in this way.

Then again, I am a little weary of
hearing this word satyagraha hurled
at me, and having heard this
word many times in different con-

“texts previously. When Gandhiji first

used it and practised it, when the time
came he told us that nobody in India is
a satyagrahi except himself. He told us
that, and quite rightly too. In spite of
all our efforts, now everybody in India
is a satyagrahi. Everybody who breaks
law, everybody who breaks heads is a
satyagrahi. Every stone-thrower in India
is a satyagrahi. This is most extraordi-
nary, where words are misused and ab-
used. Well, if a person wants to break
a head, if I can stop him, I will stop
him. But I do hope that the word ‘satya-
graha’ will not be used in that connec-
tion.

Shri P. C. Bose (Manbhum North) :
After what has happened at Kharagpur
as reported in the press and disclosed
by the Railway Minister, it is really dis-
tressing for those who are connected
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with labour to participate in this debate.
1 have sponsored the cause of labour for
a very long time and I had opportuni-
ties of making a comparative study of
labour conditions and problems of our
country with those of other countries. I
had a very good impression and I was
proud of the fact that our labourers
were better behaved in many ways than
the labourers of other countries. But this
incident, I am very sorry to say, has not
only put us to shame but has brought
condemnation on themselves and their
friends all over India. Whatever the ori-
ginal cause may be, there was no reason
for these labourers to behave in the
way they have behaved. The other day,
1 was surprised to hear the hon. Rail-
way Minister saying that there is a plan
of conspiracy in the labour movement
in the railways to create mischief. I
could not really believe that, because ) §
had great faith in the sense of respon-
sibility of the railway labourers m par-
ticular. Though 1 was connected with
other labourers, I also had some as-
sociation with railway labourers. I
helped the B. N. Railway which
is now called the South-eastern
Railway during a strike in 1927, whem
there was a prolonged strike for over a
month all over the line. If 1 remember
aright, there was not a single incident
of violence or anything of the kind. But
today it is really a puzzle to, me how
these things are happening on the same
line among our own labourers. I have
great faith in their behaviour and their
conduct, and I am therefore very sorry
that these things have happened at
Khbaragpur.

‘I think that my friends are right in
suggesting that action should be taken
so far as these incidents are concerned
but, at the same time I am one with my
friend Shri Venkataraman that the poor
labourers should be treated differently,
because they are really scapegoats and
misguided people. They have done these
things either due to terrorism or due to
misunderstanding  or misguidance by
some interested people.

1 also suggest that a thorough enquiry
should be made to find out who are the
people responsible for such a lightning
strike. The other day the Minister said
that real cause of the strike was some
incident at Muri station somewhere near
Ranchi, and away from Kharagpur.
There, one of the railway staff—some-
ticket-collector or somebody—was  as-
saulted by a police constable and the
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into this matter, namely, why this mat-
ter which was very easy to settle was
mnot taken up by the officers there so
that the trouble might have been nip-
ped in the bud. .

Finally, I again express regret for the
incidents that have happened at Kha-
ragpur and request the Minister to have
some sympathetic understanding in the
case of the illiterate and the ignotant
workers.
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Shri Frank Anthony: 1 deliberately
refrained from speaking earlier in the
debate because I wanted to hear the
views which have been expressed from
both sides of the House. Against the
background of facts as they have been
relayed to us by the Minister, I feel that
every Member in this House must admit
that this strike, particularly its charac-
teristics of hooliganism, goondaism and
violence that supervened, must have
been disquieting. I feel that there
can be no doubt that every right think-
ing Member in this House, and in fact,
every right thinking person outside the
House must condemn without any quali-
fication the indiscipline and violence
that have characterised this strike. As
a person who has been an unyielding
champion of railwaymen for close on to
20 years, I condemn the strike, particu-
larly the violence, and vandalism that
have accompanied it, without any quali-
fication.

I feel that it is a matter not only
for condemnation, but for shame that
railwaymen who are supposed to be
the custodians of railway property
should deliberately turn round and des-
troy them. I feel that it is a matter for
greater shame that the railwaymen
should turn round and injure, intimi-
date and indulge in violence against
their co-workers. I believe that it is a
matter for the completest shame—I was
particularly perturbed by what the Rail-
way Minister said—that the strikers had
even threatened the families of the rail-
way workers. I feel that that perhaps
was the worst feature of this whole
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strike that these strikers should, in the
name of securing their grievances re-
-dressed, not hesitate not only to do vio-
lence to railway praperty, not only to do
violence to their co-workers, but descend
to intimidate the families of their co~
workers. Violence is condemnable. But,
this kind of threatened intimidation and
violence against the families of railway-
men, is a form of despicable cowardice
which I cannot find adequate words to
condemn.

I say this to the Railway Minister
that in bringing home to the various
people who have been guilty of violence,
the punishment, perhaps, which they
deserve, he will have to tread careful-
ly, as my hon. friend Shri Venkatara-
man suggested, with sympathy. I have
had not a little to do with railwaymen.
1 know that by and large they are bluff,
hearty, honest people. They can easily
be led; they can be easily misled. My
fear is that in this whole rather sordid
affair, a number of essentially ignorant
unthinking railwaymen might have been
stamped into courses of action and per-
haps even to commit violence which
they are bitterly regretting today. I feel
that those who deliberately unloosed this
engine by dragging out the driver and
the fireman, must have absolutely ex-
emplary punishment meted out to them.
And I would ask the Minister to inves-
tigate carefully the position of the
South-Eastern Railway Union. I feel that
in this matter the people who are behind
the so-called organisation have perhaps
.deliberately organised this violence and
this vandalism. And if he is to repel this
creed of violnece which is spreading in-
sidiously but definitely through railway
trade unionism in this country, he will
have to get at the real inspirers of this
violence. It will not do if he gets hold
of a few brush painters and dismisses
them. Perhaps they may deserve it, but
1 say this: he will have to pin down
the actual inspirers of this strike and he
must deal with them not only sternly,
he must deal with them ruthlessly. He
must set an example to railwaymen
throughout the country that people who
-organise this creed of violence in rail-
way trade unionism can expect nothing
but the shortest shrift from the Gov-
<rnment.

I feel here that the Minister may
make a mistake. He is good person who
sometimes errs on the side of leniency.
It is a good thing when you are dealing
with men, men who are essentially good
and honest. But if he gives the appear-
ance of making any concession to vio-
fence, be will do to the railways what
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has been done when the Government
in fact__though they do not admit it—
succumbed to political blackmail typi-
fied in the case of Andhra. He will
place a premium on violence so far as
railway trade unionism is concerned.
Had violence not supervened, had goon-
daism not taken place, had there been
no intimidation of the railwaymen, I
would have got up and said : “Do not
take your stand on a technical or legal
position.” I would have said : “Go into
the grievances of these brush painters.
They may not have given a notice, they
may not have conformed to the techmi-
calities of the Industrial Disputes Act,
but investigate it.” But I say this today
since these other features have super-
vened, you cannot go into these griev-
ances however legitimate they may be.
If you go into their grievance, if you
concede their grievance you will imme-
diately exalt violence. People will say
that the Government once again have
succumbed to violence. That is the un-
fortunate thing. However legitimate
their grievance, you will have to refuse
to look into it, you will have to re-
fuse to consider it.

Having said that, I want to make an
earnest appeal to the Minister. I have
repeatedly warned this House against a
certain deterioration in the administra-
tion, particularly with regard to the
handling of staff problems. As recently
as March of this year I underlined in
this House the fact that the personnel
branch of the railways, the branch
which deals with the problems of rail-
waymen is a shambles. It is not sufficient
for us only to condemn in this House,
because there is a strong, widespread
and deep feeling of resentment and frus-
tration among all classes of railwaymen
today, because their legitimate grievan-
ces are not being properly or adequately
dealt with, and if they feel that because
unfortunately this whole problem has be-
come confused in and bogged down
by this violence the general attitude
of the Government is an unsympathetic
attitude, that the attitude of the Minister
is an unsympathetic attitude, that the
attitude of the Prime Minister is an un-
sympathetic attitude, then you will only
be driving in deeper this poison of re-
sentment which is among the railway-
men today, and that is my analysis of
the position. Why did 11,000 out of
12,000 men or more join the strike in
the first instance ? The Prime Minister’s
epalysis may be correct that some of
them joined because of the threat of
intimidation, because of this fear of a
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nemesis. But my analysis is this, that a
lot of them joined from a sense of frus-
trated sympathy. For, almost every class
of railwayman today has a grievance
and he cannot get anybody to deal with
it, and therc is this insensitive, bureau-
cratic, unresponsiveness from the Gene-
ral Managers downwards. The men join-
ed, I feel they joined because they
thought : “We also have grievances. Let
us give moral support.” But then when
somebody takes advantage of the gene-
ral feeling of resentment and frustra-
tion which there is in every section of
railwaymen, you get certain organisa-
tions committed deliberately to this goal
of violence which take advantage of the
naivete and ingenoous attitude of the
railwaymen. That is why 1 say that
while we must condemn without quali-
fication violence, while the Railwdy Mi-
nister must investigate the activities of
this union, while he must look into the
grievances which are supposed to have

set off this strike, there must also, I say.

this to him with all respect, be heart-
searching on the part of the railway. ad-
ministration. The railway administration
will have to revalue its ideas, particular-
ly its dead, bureaucratic ideas which
continue as a legacy from the old admi-
nistration. If he does that, I feel that
much of the present tendency for rail-
waymen to fall into the hands of ex-
tremist organisations, to succumb to ex-
treme counsels, will be put into reverse
gear. I say it will not be sufficient for
Government to say that they will adopt
stronger measures, that will put this
violence down as it deserves to be put
down. That is only one aspect of the
question. The other aspect is that you
must now realise that you are dealing
with one million people, that there is
a tremendous feeling of dissatisfaction
with the way in which the problems of
railwaymen by and large are being
handled. And 1 would suggest this—it
may not be very relevant—] would ask
the Railway Minister to do this. I feel
that his administration has become de-
tached from people who are aware of
the problems of railwaymen. One of the
greatest disservices that has been done
to the Railway Minister and to the. ad-
ministration is the fact that you exalted
to a sort of godhead this National Fe-
deration of Railwaymen, an organisation
that had no capacity, no knowledge of
railwaymen’s interests, with the result
that today railwaymen are groaning um-
der all manner of grievances which
cannot be redressed. You had a standing
committee or consultative committee of
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this House. Why not resurrect it ? You
got the advice of people who had been
dealing with railwaymen and their prob-
lems for decades and for longer periods.
Do that. As I said, there should be a
gdefinite attempt to, on the one hand,
make it very clear to railwaymen that
you will not tolerate any form of vio-
lence, any form of incitement to it, on
the other hand let railwaymen know that
you are prepared to deal with their real
grievances sympathetically and with un-
derstanding.

I want to say one word about the real
worker. I have not been able to get
any first-hand information of what pre-
cisely happened in Kharagpur. But my
own fear is this. The railway adminis-
tration has for the past 100 years been
able to continue because you have had
a hard core of loyal workers who refuse
to subscribe to sabotage and subversive
movements. You have stifl that hard core
of loyal workers. These men are prepar-
ed to face anything, they are prepared to
face strikes, thcy are prepared to
face violence, they are prepared to face
danger. But one thing they are not pre-
pared to do. They are not preparcd to
allow their wives and their children to
be exposed to violence. They will give
you any kind of service, down to laying
down their lives, but if their womenfolk
and their children are exposed to vio-
lence, then a time will comc when they
also will say : “We are prepared to serve
the Government, to serve it loyally, but
we are not prepared to serve it at this
price.” I do not know what has happen-
ed at Kharagpur. I hope you gave ade-
quate protection, not so much to the
loyal workers—they are men, they have
to endure these things—but 1 hope you
gave adequate protection to their fa-
milies, wives and children. I repeat my
request to the Railway Minister that he
should use this occasion as an occasion
for heart-searching, for re-assessing cer-
tain values particularly on the adminis-
trative side, and he will find that today,
essentially and particularly among the
class III staff and class II staff and the
preponderant class IV staff he has got
an essentially good hard core of loyal
reliable workers. All that they want is
an assurance from the Railway Minister
that while he is not prepared to com
done violence, he is always prepared
to listen to their grievances, and always
pren;;,ared to deal with them sympatheti-
cally. .

3 ¢+ Since there is no -time
left now, and the two hours’ time is
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practically over, I shall now call upon
the Minister. Representative opinions
from all sections of the House have been
expressed already.

Shri L. B. Shastri: I have very little
to add t6 what the Prime Minister has
already said. The Prime Minister has
dealt with the bigger issues, and I think
it is for the trade union leaders to think
and ponder over them. He has also in-
directly replied to the points made by
Shri H. N. Mukerjee, and I would not
like to go into them again.

To begin with, I would like to clari-
fy the confusion which was created by
Shri Nambiar’s speech, in regard to the
bona fide claims of 112 brush-hand-
painters. He said that they were on a
strike from 1st March, 1956. What he
said was correct. But the strike of the
brush-hand-painters at Kharagpur was
due to the following reason ; their de-
mand was that they should not be ask-
ed to do marking with stencils, because
that was skilled work, and for such
work, they should receive skilled wages.
This was their demand. On 1st March
1956, 9 brush-hand-painters in the semi-
skilled grade of Rs. 35-60 refused to do
stencilling work, on the ground that
such work require skill, although this
staff had been previously doing this
work as part of their normal duties.
Other brush-hand-painters also joined in
sympathy and claimed the skilled grade
of Rs. 55-130.

As has been said by Shri Venkata-
raman, this matter relating to the brush-
hand-painting and marking with stencils
was referred to the tribunal, and this
work was classified as semi-skilled by the
tribunal on which a representative of
the All India Railwaymen’s Federation
also served. The House should know
that similar staff in the workshops
at Kancharpara and Lillooah are
being treated as semi-skilled workers.
Therefore, it was felt that there
is no case for re-examination of
this question. The tribunal having
given its decision once before, and
similar staff working in other work-
shops being treated as semi-skilled work-
ers, there was no case for the Kharag-
pur brush-painters to be treated as skill-
ed workers and to get a higher scale of
pay.

It is also wrong,—as Shri Nambiar
perhaps wanted to make out—to say that
there was a lock-out from our side. In
spite of the repeated persuasions and
warnings, the brush-hand-painters ab-
stained from their legitimate duties. To
cover their lapses for staging this -illegal
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stay-in strike, they carried on a propa-
ganda of an ille%al lock-out on the alleg-
ed ground that the workers were prevent-
ed trom doing brush-hand-painting work,
which they were prepared to do. That is
quite contrary to the actual facts. As a
matter of fact, these men have along been
permitted to lift their tickets and to
come to their sections to do their nor-
mal work, which, however, they have
been persistently refusing to do, and as
such, they are responsible for resorting
to this illegal strike. It will be appreciat-
ed that there is no question whatsoever
of any illegal lock-out. We have also ob-
tained legal opinion which confirms the
view taken by the administration that
the brush-hand-painters in the wagon-
shops have been on an illegal strike, and
that there is no question of there being
an illegal lock-out on the part of the
administration.

A reference to adjudication also was
made when strike after strike started.
Shri Nambiar’s speech has created some
confusion, or might have created some
confusion in the minds of hon. Mem-
bers, as if an adjudication was demand-
ed for thé bigger strike which has start-
ed from 8th May. In fact, the adjudi-
cation was asked for the strike of the
brush-hand-painters. So, I would like to
make the point clear that the question
of adjudication did not arise at all in
the case of the bigger strike in Kharag-
pur which started from 8th May. My
hon. friend is a trade unionist, and I
do not think any trade unionist will
ever justify such a big strike as has
taken place in Kharagpur, in sympathy
with the strikers who number only
about 112, for a trival demand from
their side. So, the Kharagpur strike
could not be justified in any way. Evea
if the strike of the brush-hand-painters
was there, it was necessary, firstly, for
the leaders of the union there to take to
legal methods, and if, of course, they
did not succeed in it, then the matter
could have been considered in a differ-
ent way. But instead of advising the
brush-hand-painters, they have resorted
to other methods. And here also is a
confusion which should be cleared up.

The Kharagpur strike was never start-
ed in sympathy for the strike of the
brush-hand-painters. I would like to
make that clear. The Kharagpur strike
was started in sympathy with the strikers
at Adra and other places. In Adra and
other places, there was some txquble. 1
need not go into that story agam. The
strike started in Adra and nearabout
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places. The Khargpur people start-
ed a strike in sympathy with the
strikérs at Adra and other ~places.
Later on, when they found their position
weak, they felt that they would
switch on this thing to the strike of the
brush-hand-painters. And they said—as
to whether—I do not agree with what
they say—that they were right when
they said that their strike was on ac-
count of the strike of the brush-hand-
painters. :

Shri Nambiar: The application for
adjudlgation, which I had read out, had
made it very clear, that it was on that
ground that the others supported the
brush-hand-painters.

Shri L. B. Shastri: The papers that
the hon. Member has referred to were
written two days after the strike started
at Kharagpur. Therefore, I say that the
strike started on other grounds. It was
in sympathy with the strike at Adra
and other nearabout places, where later
on they felt that they were in the wrong
and therefore they thought that they
would now say that the reason for that
strike was the strike of the brush-hand-
painters,

I have heard with great patience the
speeches of Shri Nambiar and Shri H.
N. Mukerjee and I can only say that
they did not satisfy me at all. N
. Shri H. N. Mukerjee referred to the
ideology of the Congréss. I entirely agree
with him that I do believe in the ideolo-
gy propounded by the Congress. But the
Congress has always demarcated  bet-
ween violent and non-violent activities.
The Congress may have committed vio-
lence occasionally, and the leader used
to condemn it in the strongest possible
terms. The House knows that some-
times violence was indulged in by those
who were not actually Congressmen but
by those who were considered to be
the followers of Congressmen or those
who were working in association with
Congressmen. For their actions 3
Gandhiji held Congressmen and the
Congress leaders responsible. In fact, on
one or two occasions when there was
any talk of truce or peace, Gandhiji
used to say, ‘I am not prepared to de-
fend the cause of those who have been
indulging in any form of violence’.

I think Shri Frank Anthony touched
the right point when he had said that
there should be a clear demarcation bet-
ween violent activities and non-violent
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activities. So my trouble at the present
moment is that it does not satisfy me
or ease me in any way; in fact, I feel
ashamed to stand before this House to
admit that some of our railwaymen
have behaved in this manner..Fortuna-
tely, I have the honour to preside over
the railways at the present moment. I
want to identify myself with each and
every workers of the railway, and for
whatever good done, I want to take cre-
dit, -and for whatever evil is there, I
think I should be criticised and condem-
ned.

So with that attitude, I do not know
how am I to deal with the workers of
Kharagpur who have behaved in this
manner, which is simply horrible and
shocking. It is said that they should
not be victimised. I shall never like to
victimise the innocent workers, hun-
dreds of them who are working there.
There again, you have to make a differ-
ence between the leaders and the work-
ers. Who led them to this kind of acti-
vity? The leaders were responsible.
Who were the leaders? It is for the
people there and for the members of
the so-called radical parties to decide as
to who were the leaders and who in-
stigated these people to go on strike.

I do not mean to refer to, and I do
not want to accuse, any party, but there
is no denying the fact that some of the
leaders there hold pro-communist views.
I would like to be quite frank in that
matter. ' :

Shri Nambiar: None of the leaders
there is pro-communist. I know most of
the leaders there.

Shrimati Renu Chakravartty (Basir-
hat) : Is it a crime ? a

Shri L. B. Shastri: It is not a crime.
I say it is good that they hold e‘pro-com-
munist views. I have no quarrel on that.
Let them hold pro-communist views.
But what I want to say is that those
leaders who are pro-communist still be-
lieve in this kind of activities. They still
think that they can coerce the adminis-
tration by indulging in violence or in
violent activitics. And that has always
been the mistake which the Communist
party have committed since their incep-
tion in India.”The communist party have
always assessed the situation wrongly in
this country. Their assessment h#s al-
ways been wrong. Thety have not
understood the people of their coun-
try. They do mnot understand, and
they have not wunderstood, the
real approach and outlook of our
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people. Therefore, they have always
committed blunders. I still say that the
communist party has to think over....

Shri A. K. Gopalan (Cannanore): Is
the union there communist or are the
leaders there communist ? They are not

. communist. If you want to accuse, why
do you bring in the party ?

Shrimati Renu Chakravartty : Why do
you take it as a party affair ?

Shri L. B. Shastri: I am not accusing.
If hon. Members are not even prepared
to hear -something about the views of
others about them, what can I do?

Shri A. K. Gopalan: We are always
ready to hear. But you are simply ac-
cusing. I only wanted to know whether
the union there is a communist union.
You can accuse us always.

~<Mr. Speaker: The hon. Minister re-
ferred to some leaders as communist.

Dr. Rama Rao (Kakinada): Can the
bhon. Member abuse the communist
party like that ?

Shri L. B. Shastri: Am I abusing ? If
I say that the communist party has not
assessed the situation in this country pro-
perly, am I abusing ? Do not the Mem-
bers of the communist party say either
in public or here in Parliament that the
Congress does not represent the people
or does not understand the outlook and
approach of the people correctly, that it
is not trying to meet the needs of the
people, that its ideology is wrong? As
a member of a political party, I have
certainly a right to say what I am say-
ing, and I am putting it in the mildest
form possible.

Shri A. K. Gopalan : May I make it
clear that the communist party spokes-
men here have clearly said that they
have nothing to do with the union ?
They have said that they have nothing
to do with what has happened there,
and they disapprove of what has hap-
pened (Interruptions). Can I not talk
here ? What is this going on ?

It has already been said that some of
the people out of the 12,000—I do not
know whether they are four or five or
SIX or ten—may be communists. When
anything  happens in the country,
though the communists have nothing to
do with the union, they are accused of
‘being responsible for it. ‘This kind of
thing will not help. The communist
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party has said, like other parties, defi-
nitely here that we do not want these
things to be done, and we have nothing
to do with the union there also. ‘Then
what is the point in saying that some of
them are pro-communist ? Out of 12,000
or 13,000 workers, there may be some
who may be communist. What is want-
ed is not to single out one party like
this, and say that some leaders are res-
ponsible for this.

Dr. Rama Rao: You make a mess
of it and then blame us.

Mr. Speaker: Shri H. N. Mukerjee
said something about the hon. Minister.
He started with a preamble and said
that it would be useful for arriving at
a conclusion. Then he said that he was
General Secretary of the All India Con-
gress Committee. Therefore, he refer-
red to the ideology of the Congress.
Now the hon. Minister referred to the
ideology of some leaders in Kharagpur
who are of communist tendencies. He
wanted to say something about that
ideology. Therefore, both are entitled
to say what they want to say about this
(Interruptions).

Shri Kamath (Hoshangabad): Let
there be a debate on ideologies tomor-
row for one hour.

Shri L. B. Shastri: The hon. Mem-
bers opposite do not want to know nor
want to hear anything.

Shri Nambiar : No, Sir, we want to
hear.

Dr. Rama Rao : But we do not want
to hear nonsense.

Mr. Speaker: Order, order. That is
not right.

Shri L. B. Shastri : They do not want
to hear anything about the ‘method of
their work. I shall not say so, but I think
there is no future for that party, the
party which is not prepared to hear cri-
ticisms against its method and approach
—I do not think that party has any fu-
ture. I am prepared to hear for the
Congress party any criticisms or any
condemnation from that side. But I am
amazed at the attitude of that party.
Is that the way political parties want to
function in a democracy ? Is it the way
of your approach that you will refuse
to hear the mildest things that are said
in this House ?

Shri A. K. Gopalan: We are not re-
fusing to hear.
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Shri L. B. Shastri : They do not want
to hear anything against them. Is this
the way they function on the political
plane ? T am really amazed.

What I want to lay stress on is that
those friends who are members of the
communist party, if they are the leaders
there on the South Eastern Railway,
should know and think and ponder over
the fact that this method of indulging
in violent activities will not lead to any
fruitful result. I know that some of the
leaders who have been arrested there
hold communist views; but I do not
know whether they are members of the
Communist party. Therefore, I say that
they hold pro-communist views. There
is an attempt—of course, Shri Nambiar
might not like it and might get angry if
I use the word ‘infiltration’—at infiltra-
tion.

Shri Nambiar: No, Sir.

Shri L. B. Shastri: But there is an
attempt—whether they are communists
or not—to join the union. By all means
join the union if you like. But the
method of their entering into other
unions and their continuing to adopt
the methods which they used before
will injure the cause of the unmion as
well as the cause of the workers.

There is another thing. I admit Shri
Mukerjee has, for the first time, clear-
ly stated that he deplores what happen-
ed at Kharagpur. But, Shri Nambiar
bad not the courage to say that. He
said that very mildly in- one or two
words and in the first sentence he made
a slight reference to it. What am I to
understand ? No labour union, no im-
portant leader of the trade union move-
ment has, so far condemned what has
happened in Kharagpur, the other day,
about the railway train accident and
other activities which were indulged in
Kharagpur.

Shri Nambiar : There is a report in
Swadhinta stating that Shri Guruswamy,
while approached by a Press reporter,
condemned the action. Unfortunately, I
cannot read Bengali; otherwise, I could
have read it out.

Pandit Thakur Das Bhargava (Gur-
gaon) : On the contrary, they say that
it is the work of agents provocateur.
What does it signify ? Is it honest to say
so without there being any foundation
for such an insinuation.

Shri L. B. Shastri: I shall not here
refer to Shri Guruswamy.
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Mr. Speaker: Is Shri Guruswamy a
member of the Communist party ?

Shri L. B. Shastri: He is not; but I
do not want to deal with that. He is
not a member of the Communist party
but, sometimes, you communists try to
associate with him.

Shri T. B. Vittal Rao (Khammam) :
He is more near to you than to us.

Shri L. B. Shastri: I do not know
that but I would welcome him to come
very much nearer to me. One of the
important leaders made a speech the
other day. He congratulated the work-
ers at Kharagpur.

Shri Nambiar : Who was that ?

Shri L. B. Shastri: He is a very im-
portant trade union leader of the South
Eastern Railway. He congratulated the
workers of Kharagpur on the unity and
strength which they had shown on the
occasion of this strike. He also congra-
tulated the women and children of Kha-
ragpur who so bravely participated i
the demonstrations. He also quoted the
instance of Bhishma from Mahabharat
and said that they must like Pandus
combine their efforts in battling it. He
pointed out to them that they must go
to work and they should have no grudge
against anybody whether Police or Rail-
way. He said that the strike at Kharag-
pur is legal because it had followed in
the wake of the illegal lock-out of the
brush hand painters. He exhorted the
workers that those charge-sheets which
had been served should not be replied.
He again congratulated the women for
the part they had played in the present
struggléee and stated that even women
had n arrested and sent to jail. He
said that he will do his best to get jus-
tice done to the workers. This was the
speech which he made at Kharagpur and
he said that the strike at Kharagpur was
more genuine than the one at Hydera-
‘bad. All this he stated only last even-
ing.

1 shall read out only portions of a
certain resolution that was passed.

“The Working Committee ex--
presses its admiration for the recent
fight undertaken by the KGP work-
ers to vindicate the bona fide
claims of 112 brush hand painters
under illegal lock-out.

The Committee expresses its
grave concern at the launching of
police action by promulgation of
prohibitory orders and the whole-
sale arrests of trade union workers
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engaged in a bona fide trade dis-
pute and appeal to the Chief Mi-
nister, Government of West Ben-
gal, to intervene and avert a grave
tragedy.

In view of the statement made
by the Railway Minister on the
floor of Lok Sabha, that considera-
tion to grievances can only be given
if the strike is called off, and as the
strike has served its purpose by
focussing public attention at the
enormity of the injustice done to
the workers and with a view to
allay any public apprehension that
there has been any procedural de-
fect in the strike undertaken, this
Working Committee appeals to the
workers on strike in KGP to call
off the strike.”

Mark the language and the trend
of the sentence.

At the end, they say :

“This Working Committee re-
quest the President to move the
Chief Minister of the Government
of West Bengal for securing the re-
lease of those arrested and being
prosecuted in connection with
KGP dispute. This Working Com-
mittee directs the President of the
Union that appropriate steps be
taken to move the Ministry of Rail-
ways to protect the strikers against
any victimisation.”

So there is not a word of regret or
denunciation against the activities that
were indulged in. Instead of that, they
have congratulated - the workers for
their unity and solidarity.

This is the situation in which I am
asked by Shri Mukerjee to take a le-
nienf view and to act according to the
ideology of the Congress in which I be-
lieve. I do not want to take much time
of the House, but I would like to make
it clear that there are two views
held in the country at the present mo-
ment about the working of the trade
union movement. The INTUC has
clearly said—and for this, perhaps, they
might be criticised by the radical ele-
ment—that they do not believe in any
kind of strike when the Five Year Plan
is under implemention, whether it is the
first Plan or the second Plan or
if there be some other Plan. For
the time being, it is for the second
Plan. For this second Plan, they have
made it clear that they do not want to
indulge in any sort of strike. They have
said that whatever their grievances, what-
ever their difficulties, they should be
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tackled by means of mutual negotia-
tions and discussions with the employers
or, if it is the Railways, with the Rail-
way administration. The other view held
by some friends is that they shall in-
dulge in strikes whether the Five Year
Plan is implemented or not and whether
the Plan is successful or not. I think
the House and established trade union
leaders will have to make up their minds
to accept one of these views, and see
whether the first view held by the
INTUC is correct or whether the se-
cond view held by some others is cor-
rect. It might be said that Congress
leaders are in the INTUC and so I am
supporting that. I am not saying so. But,
this is the basic question which has to
be considered by all those working in
the field of labour. I think the INTUC
has given a very bold lead. They cam
be criticised for that. They say that the
interest of the country is of the utmost
importance ; and, at the present moment
even in the interests of the workers, it
is essential that they should not be ask-
ed to go on strike and suffer themselves
and allow the country to suffer.

I, being in charge of the Railways,
naturally feel that I should deal with
that union which gives me an assurance
that it will not go on strike on trivial
matters and that it will not indulge in
lightning strikes. If there is any union
which does not offer any co-operation
to the Railways, which wants to indulge
in strikes every day and which wants
to go its own way, what advantage has
the Administration got to meet them, to
talk to them and negotiate with them ?
Therefore, 1 have been thinking for
some time whether a condition should
not be imposed before giving recogni-
tion to any union that it will have to
give a clear assurance that it will not
indulge in any strike, say, at least, for
the next Five Year Plan.

Shrimati Renu Chakravartty: So it
means the right of strike will be taken
away.

Shri L. B. Shastri : The right of strike
will be there; but, every effort has to
be made, negotiations, adjudication ma-
chinery, negotiating machinery even at
the highest level and even arbitration
by an independent tribunal. All that I
concede. If no satisfactory solution is
arrived at even after that, certainly the
workers have full right to go on strike.
I do not deny the right to strike. But
this kind of strike which is being in-
dulged in day in and day out is mak-
ing the situation simply impossible.

Therefore, I refer to the two clear
views being propounded in this country
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by two different sets of labour leaders.
For railwaymen, I have no doubt that
the best course for them to adopt is to
accept that they will never indulge in
strikes. 1 shall not go into the general
question. Hon. Members no doubt rea-
lise the amount of worry we have to
undergo when there is even a strike for
one hour. There are delays in the trains.
At the present moment, the Railways
have to undergo a very heavy respon-
siblity. The stoppage of trains for one
hour, two hours or .one day means huge
accumulation at different points. There
was a question this morning from Shri
Feroze Gandhi about the shortage of
coal in Delhi. It is true that we have
supplied them coal, but then in the
months of February and March because
of the strikes at various places we could
not supply them the adequate number
of wagons. They are not small things,
arrival of coal in Delhi for the consump-
tion of the people in Delhi is not a small
matter for the residents of Delhi; it
may be a small thing in a larger con-
text. If a railwayman goes on a strike,
he is damaging the cause of the Rail-
ways as well as injuring the cause of
the people as a whole.

I would, therefore, say it very clear-
ly that it would not be possible for me
to take a lenient view in the matter of
lightning strikes or in the matter of re-
sorting to violent activities. I do not say
that I am a very mild person, but it is
true that I have tried to deal with lab-
our as mildy as possible not because it
was something good for me, but it was
something good for the Railways as well
as for the country. I treat them as my
colleagues, co-workers. I have felt no
difference between the workers and my-
self. Even a railwayman, a pointsman,
a stationmaster, is in no way less res-
ponsible than the Minister who presides
of the administration of the Rail-
ways. Therefore, when 1 take up that
attitude and I find that the workers do
not respond correspondingly, 1 am real-
ly pained and I do not know as to what
action I should take when they indulge
in these kinds of activities. Sometimes,
even the son has to be chastised; there
is no way out. Here in Kharagpur, the
workers have behaved in a fashion
which will perhaps go down for ever
in the history of the Railways as a black
chapter—I have no doubt on that point.
Therefore, the question is this. The
leaders who led the workers, hundreds
and thousands of them, into these suf-
ferings, I think, should suffer. How can
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I prevent it if they have been arrested
for violent activities, if they are prose-
cuted in the courts ? ‘The Railway Mi-
nistry is not going to stop it. We are
not going to do that; we cannot do
that. Immediately when we indulge in
violent activities, it becomes a question
of law and order and it does not be-
come a railway problem. The State
Government has to al with that.
We cannot come in its way. But if there
are other workers, who were just misled
on the spur of the moment, I cannot
take a stiff attitude about them. But it
is absolutely essential that this umon,
which is unrecognised now, will remain
unrecognised as has been suggested by
the General Manager. The General Ma-
nager has made it clear that unless they
behave properly, unless they act in a
legal and proper manner, he is not pre-
pared to give recognition to this union.
I want to give my full support to the
attitude adopted by the General Manag-
er. Unless there is a clear denunciation
of the activities indulged in Kharagpur,
unless the leaders clearly tell the admi-
nistration that they feel they have acted
wrongly, I think we cannot have any
truck with those who are in charge of
the activities of that union. I need not
say anything more.

I have calculated every word of mine,
and I give the assurance that I shall not
go a step further than what is required,
because I feel that the interest of the
worker is my interest and the interest of
the Railway Ministry or Administration.
But the sense of duty has to be there.
Sometimes I may have to perform a dif-
ficult operation, but as one who holds a
post of responsibility, I have to be harsh
but I shall not go a step further than
what is required. 1 should very much
like that there should be a clear denun-
ciation on the part of the workers as
well as the unions so that the situation
might improve a little after that.

Shri H. N. Mukerjee: rose.—

Mr. Speaker : We have had sufficient
discussion.

Shri H. N. Mukerjee: Can we have
a clarification from the the Minister ?

Mr. Speaker: We have had enough
discussion. Is it the desire of the House
that we should take up the discussion of
the Working of the Preventive Deten-
tion Act today ?

Some Hon. Members: Not today.
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Shri H. N. Mukerjee: Can I ask
the Minister a question for clarification ?

Mr. Speaker : All right.

Shri H. N. Mukerjee: My question
is this. The Minister asked for a denun-
ciation by the union concerned of cer-
tain incidents which are alleged to have
happened. ...

Some Hon. Members: Not happen-
ed!

Shri H. N. Mukerjee: They deny
responsibility and they regret it. In the
absence of an assurance from the Mi-
nister regarding a proper enquiry into
the circumstances of those alleged inci-
dents, can the Minister demand a de-
nunciation without a repudiation of the
responsibility of the union concerned for
this particular incident? This is the
clarification that I want.

Shri L. B. Shastri: I do not want to
say anything on the question of enquiry
at the present moment. But I do not
think much proof is required for the
wrong type of activities indulged in at
Kharagpur. After all if some of the
leaders have been put in jail, is Shri
Mukerjee prepared to say that he is
not responsible for the strike which took
place at Kharagpur ? They had been ar-
rested red-handed in the sense that they
were in the midst of a crowd where as-
saults were taking place.

Shrimati Renu Chakravartty : The
whole of it is sub judice.

Shri Kamath: Yes, sub judice

Shri L. B. Shastri: Shri Mukerjee
says that the leaders have denied any
responsibility. It is strange to say that;
it surprises me. It will be very unfair
to ask the workers to go on strike and
the leaders holding back and saying that
they are not responsible for the activi-
ties that were indulged in or were re-
sorted to there. Let him ask the question
again. What I have understood is that
the leaders have completely no respon-
sibility for this strike. If that is cor-
rect, I cannot answer him.

6 P.M.

Shri H. N. Mukerjee: It is not with
regard to the strike. It is in regard to
certain alleged happenings which are
supposed to have been undesirable.
There, the whole question arises. The
leaders repudiate responsibility. (Inter-
ruptions.) For instance, Shri Guru-
swami’s statement, telegram, statement
in the press—they are all there. In that
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case, what else do you expect. Do you
want the labour leaders concerned to
denounce certain things for which they
say they have no responsibility. On the
part of the Government, there is not
the remotest suspicion of an assurance
that a proper enquiry will be made into
the alleged happenings ? (interruptions).

Mr. Speaker : Order, order.

Pandit Thakur Das Bhargava : May 1
ask one question from hon. Shri Muker-
jee~

Mr. Speaker: This will become end-
less. Why should there be questions after
questions ? Something has happened. The
train has been switched on without a
proper. driver. Possibly, the hon. Minis-
ter wants that whoever might be res-
ponsible for it, ought to be condemned
by any person in this country; that is
what he wants. Now, the hon. Members
need not say that they condemn it;
they have not taken the responsibility
for it; it is a wrong act. Likewise the
leaders must openly condemn this act.
That is what the hon. Minister evi-
dently wants. What is the further clari-
fication ? I proceed to the next business.

NATIONAL DISCIPLINE SCHEME

Shri S. C. Samanta (Tamluk): Sir, I
want to raise this question of urgent im-
portance—National Discipline Scheme
which has been adumbrated by our
hon. friend, Shri Bhonsle. He has ex-
perimented it in his Rehabilitation De-
partment. So many exhibitions have
taken place. The Members of Parlia-
ment, the people outside and even some
foreigners, were pleased to see the won-
derful work that has been done by our
revered friend, Shri Bhonsle. Some
months back, some hon. friends ap-
proached the Education Minister about
this scheme because they were enamour-
ed of it, because of the character-build-
ing property that was being infused by
the introduction of such a scheme.

Here is Kasturba Niketan where the
children of displaced persons were liv-
ing. General Bhonsle went there and
gave them training in discipline. Within
two years, you will be surprised to hear
that a new hope had arisen in the hearts
of those unfortunate displaced children.
They now feel that they can carry on.

Government may say that they have
made arrangements for character-build-
ing and discipline in the NCC and ACC
schemes and boy scouts and girl guides





